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THE RICE-MILLING INDUSTRY (REGULATION)
AMENDMENT ACT, 1972
No. 47 or 1972 :

An Act further to amend the Rice-M
Act, 1958.
BE it enacted by Parliament in the Twe
of India as follows:—

1. (1) This Act may be called the Rice
Amendment Act, 1972.
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@) It shall come into force on such date as the Central Government
may, by notification in the Official Gazetfe, appoint.

2. In section 1 of the Rice-Milling In

Hustry (Regulation) Act, 1958

(hereinafter referred to as the principal Agct),—

) (1) in sub-section (2), the words
and Kashmir” shall be omitted;

“except the State of Jammu

(it) to sub- sectlon (3), the followmg proviso shall be added,

namely:—

“Provided that it shall come info force in the State of Jammu
and Kashmir on the date of commencement of the Rice-Milling
Iridustry (Regulation) Amendment Act, 1972.”. '

3. In the principal Act, after section 2,
inserted, namely: —

‘AA. (1) Any reference in this Act

the following section shall be

40- a law which is net in force

in the State of Jammu and Kashmir shall; in relation to that State,

be construed as a reference to the corr
in that State.

esponding law, if any, in force

(2) Any reference in any provisionl of this Act (except section

3A) to the commencement of this Act

br the commencement of the

Rice-Milling Industry (Regulation) Amendment Act, 1968, shall, in
relation to the State of Jamimu and Kiashmir, be construed as a
reference to the commencement of the Rice-Milling Industry (Regu-

lation) Amendment Act, 1972.
(3) Section 3A shall have effect

n relation to the State of

Jammu and Kashmir subject to the omission of the portion’ begin-

ning with the words “subject to the

odificafion” and ending with

the words, brackets and figures “the Rice-Milling Industry (Regula-

tion) Amendment Act, 1968,
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21 of 1958.

29 of 1968.



